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In the court of City Judge/ JMIC (Duty Magistrate) Srinagar 

 
Case No. Nil 

Filing No. Nil 

Date of Institution: 23.05.2020 

Date of Order: 25.05.2020 

 

In the case of:- 

AltafAhmad Mir S/o GhulamMohd. Mir 

R/O Dandoosa, Budgam, Kashmir. 

      Applicant 
    Through: Adv.Bilal Ah. Khan 

        on whatsappM.No.9682552217 

   Versus 

  UT of J&K through Police Station, Safakadal 

  Srinagar. 

        Non-applicant 
      Through: APP Mohsin Khan 

      on whatsapp M.No.9419004843 

In the matter of:- 

Application for release of vehicle (Santro white 

colour) bearing registration number JK 01R-2266 

lying in the custody of non-applicant. 

______________________________________________________ 

CORAM: Amit Kumar Gupta/JO Code: JK00112 

      

ORDER 

 

1. The instant application dated 14.05.2020 addressed to 

learned Chief Judicial Magistrate/ Duty Magistrate, Srinagar has 

been filed on 23.05.2020 through virtual mode (whatsapp) by the 

applicant through his counsel namely Advocate Bilal Ahmad Khan 

seeking release of vehicle (Santro car white coloured) bearing 

registration number JK01R-2266 alleged to have been seized by 

the police of Police Station Safakadal Srinagar.  

2. Along with the application, a copy of police report dated 

15.05.2020 alleged to have been submitted by police of Police 

Station Safakadal, Srinagar has been attached. 
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3. The application along with the copy of police report was 

forwarded to learned APP (through virtual mode) for filing 

objections which were also filed through the same mode. 

4. The contents of police report reveal that the vehicle in 

question i.e. Santro Car bearing No. JK01R-2266has been seized in 

case FIR No. 76/2019 regarding commission of offences 

punishable under sections 457, 380, 413, 201 RPC and the Challan 

in the said case has already been filed in the Court of learned 

CityMunsiff, Srinagar on 27.11.2019. 

5. In his objections learned APP has submitted that the trial in 

the said FIR is pending before the Court of learned JMIC/ City 

Munsiff, Srinagar and the vehicle in question is a material piece of 

evidence in the said case. Moreover, due to lockdown only urgent 

matters can be heard by Duty Magistrate and the present 

application does not fall in that category so the application deserves 

to be rejected. He has also pleaded that it would be appropriate if 

the orders for release of the vehicle would be passed by the 

concerned Court where the challan is pending. 

6. Learned counsel for the applicant has sent pics of Election 

card of the applicant and that of a Power of Attorney. However, on 

being directed to submit copies of documents of vehicle in question 

it was submitted by the learned counsel for the applicant that the 

same are lying with the police. Learned APP has informed that no 

document is lying with the investigating agency. 

7. I have considered the application, police report and the 

objections filed by learned APP through virtual mode. 

8. It is not known as to whether the applicant had filed any 

application of similar nature before any other Court or for that 

matter before the competent Court where the challan is pending 

and it is also not disclosed in the application as to how the police 
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report filed with the present application, has been obtained and by 

orders of which court so it may not be proper for this court to pass 

any orders particularly when another Court of competent 

jurisdiction is seized of the matter.   

9. Since, the challan was filed much before the current extra 

ordinary situation arisen due to pandemic of COVID-19 and the 

applicant has not pleaded anything to show as to what prevented 

him to approach the competent court where the trial in the case is 

going on, prior to the pandemic, to seek release of vehicle, so an 

inference can be drawn that the matter is not of emergent nature.  

10. For what has been said and done above the application in 

hand is rejected with a liberty to applicant to approach the 

competent Court seized of the matter to seek the release of the 

vehicle in question alleged to have been lying in the custody of 

police of P/S Safakadal. Copy of the order is sent through virtual 

mode to APP and to learned counsel for applicant for information. 

11.  The learned counsel for the applicant is directed to furnish a 

hard copy of the application and documents produced by him 

(through virtual mode) as and when the normal function of the 

court would start.  

12. The application is accordingly disposed of and the same 

shall be consigned to records after its due compilation. 

Announced today on 25
rd

 May, 2020 through virtual mode from 

residence. 

 

 

                    (Amit Kumar Gupta) 

             City Judge/JMIC 

     Duty Magistrate, Srinagar 
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